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Title: Resolution regarding renovation of buildings located in the vicinity of various defence establishments.
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"The Executive Engineer,

Building Proposal II,

Municipal Corporation of Greater Mumbai,
Near Raj Legacy Bldg.,

Paper Mill Compound,

L.B.S. Marg, Vikhroli (W),

Mumbai — 400083.

NOC-03/2017-NOC for proposed residential building on plot bearing CTS NOS. 596, 596/1 to 6, 597, 597/1 to 7, 598,
598/1 to 3, 599A, 599A/1 to A/81, 601, 602, 602/1 to 9, 603, 604, 605, 605/1 to 17, 606, 606/1 to 83, 607/1 to 31,
607A & 607D of village Kanjur at LBS Marg, Kanjur(W), Mumbai.

1. Refer to this Headquarters letter WK/3031/NOC17 dated 09 Dec 16.

2. The restrictions around naval stations/area at Mumbai have been reviewed and "No Objection Certificate” is hereby issued for the
proposed residential building on plot bearing CTS No. CTS 596, 596/1 to 6, 597, 597/1 to 7, 598, 598/1 to 3, 599A, 599A/1 to a/81, 601,
602, 602/1 to 9, 603, 604, 605, 605/1 to 17, 606, 606/1 to 83, 607/1 to 31, 607A & 607D of Village Kanjur at LBS Marg Kanjur Mumbai.

3. It may be noted that the proposed residential building on plot bearing CTS No. CTS 596, 596/1 to 6, 597, 597/1 to 7, 598, 598/1 to 3,
599A, 599A/1 to A/81, 601, 602, 602/1 to 9, 603, 604, 605, 605/1 to 17, 606, 606/1 to 83, 607/1 to 31, 607A and 607D of Village Kanjur
at LBS Marg Kanjur Mumbai for which No Objection Certificate is issued, will be undertaken at your own risk, subject to the condition
that the Department/Indian Navy/Ministry of Defence/Government of India is totally indemnified against any claim, whatsoever, under
all circumstances. "
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"Issue — the project is in Ghatkopar suburb which is in the list of Part A of Annexure of MOD circular dated 215t October, 2016 and
therefore, eligible for NOC from the Western Naval Command Mumbai."

"Clarification — IHQ MOD(N)/ACNS(P&P) vide Fax WK/1000/ NOC/WL Dated 17th November, 2016 has clarified that the MOD letter
dated 215t October, 2016 is applicable to Army only and hence not applicable to Navy. Therefore, the complainants claim is invalid."
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"And if suppose we accept the stand of the Western Naval Command that MOD circular dated 215t October, 2016 is not applicable to
them, in this circumstance, we are supposed to be eligible for NOC as our plots fall at a distance of 168 metres which is in between the
two plots situated at a 72 metres and 200 metres for which NOC was granted by the Western Naval Command. More importantly,
recently, NOC was granted by the Western Naval Command for the project situated at a distance of 36 metres at Kanjur Marg, Naval
Base, LBS Road, Mumbai."

36 afies™ off'g f&2m) 3@ 3T 373 d 33 UGB A ad g

"The reason for denial of NOC was intimated to the headquarters, PWD vide letter dated 9t" May, 17. Copy annexed for ready reference. All
cases of NOC are processed strictly in accordance with MoD's circular, dated 18th May, 2011, 18th March, 2015 and 17th November, 2015."
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ama 500 sftes @il "des? anu wo som e’ dfifre ar RBron aifde, oo o et am el OAAN'S"s, diMa a8 g2 Bel @ fére der Sifdsn efdver amu varar
oft o1l @der, waen Qs oft ordf wder) ama 358" d oft ol Ser, wafdrerer oft ordler, oY wE A deron? aen w5 W ordf Gwon? i arrorert & R he erarer Bigr @ clloll o st
_orora s A yarer gdel @ fore a@ eI s) .. (eaurer)

Aaafer A1dle, o Wweoll arsel & b 531 Ieilegorol uz bl el A adt ador wr #iot [ien’s) 3 g 83 asodlay ddar, ol smefl arer gt @53 gpen, mifds serefl an ot
aep1 @l dictol 1 il e ...(eemor)

arrototler Jammafer @ siarerorgdt Sft, anu arueft arer awredt are wodtey Gifsny
&€ (ceraurer)
HON. CHAIRPERSON: Now, it is already 6 o'clock. You can continue your speech next time it is taken up for discussion in the House.
...(Interruptions)
SHRI GOPAL SHETTY : Sir, I am not concluding my speech. ...(Interruptions)
HON. CHAIRPERSON: Do you want to conclude your speech?
...(Interruptions)
SHRI GOPAL SHETTY : No, I was stating that I will conclude my today's speech.
HON. CHAIRPERSON: Do you want to conclude now?
...(Interruptions)

SHRI GOPAL SHETTY : No, Sir. Now, there is no time. I will continue next time. ...( Interruptions) st scom & @eeri’s fas sran speft ar amer smaur Jor @
fére w1 €13, 3209 uge 3PR Ag Hicewr Jiica a3, Al AR Gl @ cileil &t Hicewr Jifca Sty sisr e saon & @wson s Otherwise, I am on my legs as far as this
issue is concerned.

HToTotler Jxsarafer @ e 3 3ruedl ard aprell are wodloy dsdar?

off afiomer o1t 2 g1 aprclt ar dieterl 5 S/ aw s et 2iica oidf 2elt, aa aw a derar 2gam,

HON. CHAIRPERSON: Then, you will be given the first chance the next time this issue is taken up for discussion in the House.
...(Interruptions)

SHRI GOPAL SHETTY : Thank you, Sir.

SHRI BHARTRUHARI MAHTAB : Chairman, Sir, he is on his legs. On the next Friday also he will be on his legs. @a aw amu @ 32y, ...(=wer)

HON. CHAIRPERSON: The House stands adjourned to meet on Monday, 315t July 2017 at 11 am.



18.02 hours

The Lok Sabha then adjourned till Eleven of the Clock

on Monday, July 31, 2017 / Shravana 9, 1939 (Saka).



